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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

M.A. No. 120 of 2024
(In Original Application No. 271 of 2024)

Sushil Tyagi Applicant(s)
Versus

State of Uttarakhand & Ors. Respondent(s)

AFFIDAVIT IN TERMS OF ORDER DATED 27.05.2025

I, Mayur Dixit S/o Shri Umesh Chandra Dixit, presently posted as District
Magistrate, Haridwar, Uttarakhand, the above-named deponent, do hereby

solemnly affirm and State:

1. That the deponent is presently posted as District Magistrate, Haridwar,

Uttarakhand.
(Mr L6 A

3 dl ob &42’ S this Hon'ble Tribunal was pleased to issue inter alia followings directions:

i

2. That on 27.05.2025, during the course of hearing in the present matter,

\ 8. Even though the District Magistrate and Regional Olfficer, UKPCB

will be liable to penal/disciplinary action for inaction/negligence on




action in accordance with law on finding of environmental violations
by the Brick Kiln in question and consequent inconvenience and delay
caused in remediation of environmental damage caused and also
resolution of substantial environmental questions involved, we impose
costs of Rs. 10,000/~ each on the District Magistrate, Haridwar and
Regional Officer, UKPCB, Haridwar. The costs be deposited with
NGT Bar Association, Principal Bench, New Delhi within one month,
Jailing which the Secretary, NGT Bar Association, Principal Bench,
New Delhi be entitled to file execution application before this

Tribunal for realization of the costs.

9. The Joint Committee already constituted by this Tribunal is
directed to take appropriate preventive, punitive and remedial action
in accordance with law as directed by this Tribunal and file

compliance with report one month. ”

..................

3. That in the present Original Application No. 271 of 2024, Joint

Committee comprising of following official was constituted by the order

dated 21.05.2024 by the Hon’ble Tribunal:
1) District Magistrate, Haridwar.
ii) State Pollution Control Board.

4. That in the present matter i.e. M.A. No. 120 of 2024, the nominated

member of the Joint Committee visited the site on 12.06.2025 and
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Joint Report is being marked and filed as ANNEXURFE, NO. 1 with this

compliance affidavit.

ACTION TAKEN:

5. That it is evident from the inspection report, M/S Shiv Brick Supply was
not in operation. Regional Officer, Uttarakhand Pollution Control Board,

. Roorkee has revoked the Consolidated Consent and Authorization (CCA)
“issued to the brick kiln vide its order dated 20.06.2025 and directed not to
start manufacturing operation without prior Consolidated Consent and

Authorization (CCA) of the State Pollution Control Board.

6. That the State Pollution Control Board has already imppsed an
Environmental Compensation of Rs. 10,43,250.00 vide its directions
dated 12.12.2024 on account of past violation i.e. operation of brick kiln
without valid Consent to Operate/Authorization of the State Pollution

Control Board.

7. That in compliance of order dated 27.05.2025 of the Hon’ble Tribunal, the
District Magistrate, Haridwar and Regional Officer, UKPCB, Roorkee has
been submitted the amount of costs of Rs. 10,000 each with NGT Bar

Association, Principal Bench, New Delhi.

8. That the deponent is a responsible Government servant having the highest
regard for the Hon’ble Tribunal and orders passed by them. The deponent
has always made his sincerest efforts to carry out the orders passed by this

Hon’ble Tribunal in its letter and spirit and shall continue to do so in the

future,
W/

DEPONENT




VERIFICATION

I, the above named deponent, do hereby verify that the contents of Para - 1 to
Para - 8 of above affidavit are true and correct to the best of my knowledge and

belief and nothing material has been concealed therefrom.

Verifiedat H AR DW %on this 30 day of June, 2025.

"

DEPONENT

SURENS
LOTARY, )

Vren e
;:'s-. Vot -..‘L.’\.”!

1A L 11
SOCETE il
{HARDVAR \L _
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> ANNEXURE No. 1

7o THOWM0A0 FRT MLA. No. 12012024 (in Original Application No 271 of
2024) G rfl F ST N9 g o N uilea AR il 27,05 2006 @
IureH N wya o) @ Prderr o

"o gHosfodlo RT MLA. No. 12072024 (in Original Application No 271 of 2024)
il fl @ SIS 50 OF o ¥ RAid 27052025 ) forferfaa Frdar
e fad m &-

0

8. Even though the District Magistrate and Regional Officer, UKPCB will
be liable to penal/disciplinary action Jor inaction/negligence on their part,
yet taking a lenient view we refrain Jrom passing any order for taking of
penal/disciplinary action against them but in view of their failure to take
appropriate preventive, punitive and remedial action in accordance with
law on finding of environmental violations by the Brick Kiln in question
and consequent inconvenience and delay caused in remediation of
environmental damage caused and also resolution of substantial
environmental questions involved, we impose costs of Rs. 10,000/- each on
the District Magistrate, Haridwar and Regional Officer, UKPCB,
Haridwar. The costs be deposited with NGT Bar Association, Principal
Bench, New Delhi within one month, Jailing which the Secretary, NGT Bar
Association, Principal Bench, New Delhi be entitled to Jile execution
application before this Tribunal for realization of the costs.

9. The Joint Committee already constituted by this Tribunal is directed to
take appropriate preventive, punitive and remedial action in accordance
with law as directed by this Tribunal and Jfile compliance with report one
month.”

A0 T0S0I0 §RT UIRA SHT<¥ R 21.05.2024 ERT RSITT wapeoy & 3FgUTeT &Y
TR Wy e @ e R mar 2

1. freniier, frer—eRgR |
2. 15U GENvT fAEF §1E |

"o Tosfodlo gRT WIRT &y ey 27.05.2005 B U H YA B gRI

TS Wl gRT Rl 12062005 T AT 24062025 F o R i g,
N

m Page 10f 4



ANNEXURE No. 1
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9.
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Photographs of M/S Shiv Brick Supply, Tikola Kala, Haridwar (Date: 12.06.2025)
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Annexure - 2

10 UKPCB

—

— REGIONAL OFFICE

@ UTTARAKHAND POLLUTION CONTROL BOARD G2

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) e

UKPCB/ROR/Con/S-194/2024/ 29 5 Date:2 7.05.2024
Registered Post
To, i
M/s Shiv Brick Supply
Vill-Tikola Kalan,
Pargana, Manglour,
Roorkee, Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016 notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF ID - 5335 . Application ID-163631

CCA (Renewal)

Date-24.10.2019

CCA is hereby granted to M/s Shiv Brick Supply located at Vill-Tikola Kalan, Pargana,
Manglour, Roorkee, Distt- Haridwar. subject to the provisions of the Water Act, Air Act and
HW Rules and the orders that may be made further and subject to following terms and conditions :-

: This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of following
- products with Capital Investment/Net Assets Values Rs 24.21 Lacs.

S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
(Per Day) (Per Day)
1 Bricks 25,000 Nos Bricks 25,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Renewal
Trade Effluent Nil ' Nil
Sewage 1.0 : 1.0

(i) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission Emission
No attached height Fuel Quantity Control standards
with (M) KLD/MTD Equipment not to exceed
1 | Brick Klin 30 Induced draft with | 250 mg/NM’
& Zig-Zag \
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UKPC))
r I | l Technology

Standards for Noise | Industrial Area | Commercial Area Re N e
level in db(A) Leq Day Night Day Night y o o A6 o
time time time time time v = o
75 70 65 55 55

Residential Area Silence Zone

Day time: from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4,

Conditions under HW Rules:- S

() The Occupier of M/s Shiv Brick Supply is hereby grated an authorization to  operaie a
facility for collection and storage of Hazardous wastes. _ ,

(ii) The a{nthorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period up to 31.03.2027 k= be

(iv) The authorization is subject to the conditions stated below and the conditions as may
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of
(Schedule-I & Schedule-II) | authorization is being issued (MTA) Disposal

| F . p

Terms and conditions of authorization:

(1) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(i1i) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules. '
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
Compulsory documents to be submitted by the Industry/Unit:-
(i)  Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
Competent Authority reserves the right to change/modify/add any time any condition of this

5.
Area.
6.
1:
CCA,
8.

Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

Specific Conditions:

I. In case Unit is using ground water than unit has to obtain NOC from
abstraction of ground water for which unit may refer web site http://cgwa-

2. The applicant shall provide ports in the chimney/stack and facilities such

requirement for monitoring the air emissions and the same shall be o

central Ground water Authority for
noc -gov.in

as ladder, platform etc. as per

pen for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking of air pollution control devices and production processes.

4, Solifi Wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.
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5. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

9. Unit shall ensure to comply the notification of state Government vide No. 1822/V1I-A-1/2021/80-81/16
Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986. :

11. The Consent is Valid under the Final decision of Hon’ble High Court & Hon’ble NGT in matter of OA
No. 783/2022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.

13.All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s
offices, within two month. :

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

General Conditions: :

1. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MOEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported {0 Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhanefignt{>¢!
emission point.
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- ap. L
12, The Bonrd reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necassary, )
13, The person nuthorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without

abtaining prior permission of the Board. i ; ; 5o

14, Any uﬂafﬂ?wri:rﬁd change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization. e fuill

151t is the duty of the authorized person to take prior permission of the Bo.ar.d to clo.se down the facility,

16, The authorization is valid for temporary storage of Hazardous Waste w1th|.n premises only. .

I7. The authorized agency shall ensure that on-line data with regard to quantity and nz‘uure‘of hazardous chemicals
heing used in the plant as well as air emission and waste generated within premises is displayed on Display
Bonrd of size 6x4 feet out side the main factory gate within premises. -

181t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste. :

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20, In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules. :

21.1n no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22, Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemieal analysis of hazardous waste sample and report to the Board.

23, Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
processors,

26.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.
éﬁ:ﬁ\

Regional Officer
Letter No. :UKPCB/ROR/Con/S-194/2024/ Date:  05.2024

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for kind

information.
- /

Regional Officer




14 Annexure - %2
GOVERNMENT OF UTTRANCHAL 3§ \3&
ce DIRECTORATE OF INDUSTRIES & ——
RTIFICATE OF PERMANENT REGISTRATIO‘F 5
Yy @Vl

FOR OFFICE USE ONLY v alichihy
(% ),‘? %11
S
o forer 7T
Application No. [o][8][%] w3 (5fan)

Block Code D El District Code IZ] State Code [:(D

Whether items of manufacture / activity

require an Industrial License., 1. License Yes - 1, No - 2 |:]

(No Industrial License is required for items listed in schedule Il of the licencing notification
dated 25-7-1991 if the Unit employes as than 10/20 workers with/without power.)

CERTIFICATE OF REGISTRATION

The Unit permanently registered as SSI/SSSBE/TINY unit for the manufactured of items /
activities as started in the application form and briefly noted below .

Nameoftheﬂnn:-Mls_S Nm ..... T{I@%‘ ...................................................................
%ﬂw Haridwar.

1. 'JY’\@'%' RVTCY] Rarners
2 L Aol
3.

4.

i

6.

Investment in plant and machinery (S.No 13 & Appendix - B)

renoo 5[ S]EIEIE]
Permanent Registration No. 2] E- [_"T_”E 2] )[4 ]¢] [z ] -9«7‘? /'T-Irny
Dot of s AR IE]

Date of Production E] QQD
20 C

mma@mmm‘ sﬁa\ﬁmaﬁ%amefaﬁrm)zﬁmfmm

Hio 1(10)2001 T ¥ IR Raie 7 weadl 2003 A SfeRged “ FISCAL INCENTIVES”
3@gaa1ﬂ3fe%ﬁﬁa g degt, AR aRgIran Reride, ST s

¥ mmmmmmwmmammh@am

paaré AR
Mﬁmmaﬁsﬁaﬁwmﬂﬁm?‘“ﬂ'

General Manager
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Annexure - 7

. documents suomi

District Level 1 '
- J (‘l q iy
I nvironment Impact Assessment Authori
—=LA55¢SS, uthority, Subaranpur, U.P.

To,
.

I\I\:; /q-\lrvind Kumar
S Shiv Brick Su ill T4
Afki-_ Village- Jhabl;z‘li};.vm i 3
District- Haridwa (Uttarakhand) =~
Ref. No,, 229, sn ‘

---------- +./SalVDEAG/file no.’,...../Brick , Dated 7./14/2018

Sub: Envir 1 ) :
314 V“i‘:l:_nglenta’l_- Clearance for Brick carth mining Gata Nos. 242M, 315, 238, 242M,
& ansura, Tehsil — Deoband, District- Saharanpur, (U.P)

Dear Sir,
1 Please refer to your applicatiori dated 01.05.2018 addressed to the chainnan,
EIAA, Saharanpur, U.P. on the subject as above. The matter was considered by the

" District Level Expert Appraisal Committee Saharanpur .

The committee noted that an application dated 10.05.2018 was made by the project |
proponent for environmental clearance of Brick earth mining Gata Nos. 242M, 315, 238,
242M, 314 Village- Ransura, Tehsil — Deoband, District- Saharanpur. (T: P) (Leased wrea

3.559 Ha), M/s Shiv Brick Supply.

As px‘esq:ilration was made by the project proponent Mr. Arvind Kumar M/s Mr.
Arvind Kumar along with their consultant efore DEAC. The propenent, through the
{ted and ihe preseniaiion made during meeting has informed to the

DEAC that:-
T he Environmental i

242M, 314 Village- Ransura, Tehsil -
1M & documents submitted 6726.4 cum soil excavation per year is proposed

|earance is sought for Brick earth Gata Nos. 242M, 315, 238,
Dgoband, District- Saharanpur, (U.P).

As per Form- 3 )
form the area-3.559 ha. Gata wise excavation details are proposed as follows:
o Ransura ) |
[T 7ot
Village .
——‘Tch—ﬁf_—si = A Deoband | Coordinates:-
'G'EEIT\I?—_—’" i 242M, 315, 238, 242M, 314 | _
[ e e T C 3.559 ha 30° 83941 N
'@mnﬂiglease (IPA) 9417.11 77°44'32.15" E
Expected Cost.Of The Project 24 Lakh
Period OfMining Lease RER (.. :
e 1.2m ’
[Max. Deptlvof Minlig — kT

|
|
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. Bgsed on the recommendations of the District Level Expert App
District Level Environment Assessment Authority decided to grant
Clearance to the project proposal subject to the effective implementation 0

30

&

The ultimate de

pth of min: A : 5
The water requ mining will be restricted to 2:00 meter.

irement wi R S .
The i cment will be limited to.2.'1{I»‘D,,\:v;{-:|{vjill-pc supplied from water tanky,
0Se not attract any qf”t‘h&‘gqu‘é \ls.-condltxons uppliCﬂbl(’:fOI}:H\i:\xné

- Projects specified in EIA Noiiﬂcationiw_og/god5}::5-]"&

I/iiga?mg .the project no litigation iﬁj’.ﬁé@"ajhé;m any coutt.

1 alfidavit has been submitied by thifiroponent regarding compli
given in MOEF OM dated 24/062013:-

The project proposal falls under category 1(a)- B2 of Gazette N¢
141 (E) dated the 15.01.2016 and EIA Notification, 2006 (as amended)..

raisal Comniittee That
the Environmental
f the following

ance of provisions

ytification No. S.0.

gmeral,_a_ud specific conditions:

A. General condition
1.

The project proponent will;do mining/- digging of brick earth according to approved
mines plan no 2003 dated 01,11.2018. +- : Lo :

Environmental clearance dqes wot creale or verifv any claim of applicant on the
proposed site/ activity. , iy e
Any mining activity shall be undertaken only after permission .from mining
Department/ ~district administration and written agreement with land - owner from

where earth excavation is proposed:
No change is mining technology and

of Authority. p s
Personnel working in dusty area shall be provided with protective respiratory device.

and they shall also be impart‘éd_gt_ieqdatp training and information on safety and healt)
aspects. ' e '
The authority resefves the right to revoke the clearance if conditions stipulated are n
implemented. The authority will also be :entltled to impose additional environment:
conditions or modify the existing ones, if necessary. ‘
In casc of any deviation or alteration in the P"ijCt'PFQPO'SCd fromm fhose dubaiittod
(his Authority for Bnvironmental clearance prioc to start-any.activity ut the project sit
Concealing factual data or spbmission of false/ fabricated data and failure to cor
with any of the conditions mentioned above may result in withdrawal of this cl -
g i der the provisions of Envir ait G N o earan
and attract action 12 e Environment (Protection) act, 1986,

scope of working shall be made without approva

78
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wSpeeific Congl i‘m

1. The mining wj
il

3. ¢ canqt l Vel 0 '
2. This Sinss ype and carrfe out manually,
" the proposed

e S " \ ]
hal be subjeet o valid lease in favour of project
A valid leage, This eny

;ninipg Proposals, In case, the project proponent does not
mnmenfal clearance ghai| automatically become null and

have
void.

3. The environmey

4. "Top soil shoulq

5. Excavated soil

level, '

Water sprinkler should be -eéréiséd

suppression of fugitive dust, - . ;

7. Excavalted area should be
left.

8. Safety measures for the people working at the site shall be duly taken care of as per
law. : * ,

9. The excavation work shall be done irf day time only.

10. Green belt shall be developed around the mining site and around the haul road to
mitigate noise and air pollution

11. Precautionary measures during soil excavation for conservation and protection of rare
and endangered flora and faunafound in the study area.

t cledrance wil| po cd
be adequately prege
should be properly

“terminus with the mining lease period.
rved and should be used for landscaping,
stored in a manner not to increase susrounding SPM

propérly reclaimed and ensured that no open bore hole is

25124 Nolse level shall B¢ tridintained as pet standards for both day and night.

13. The route map for soil transportation fiom cxcavatio'n’ P}Ots to ‘W_‘”ks .s“c shouid be
firmed up necessary per mision st ll'be sought frogdxstnct adn}x_mstranon'h )

14. Vehicles hired for soil transportation should be in good condition and should kave

.pollutio“ check certificate and should conform to applicable air and noise emission

standers. 2 b
: ~ intained periodically.
15. Approach i wj:i Z?;Eﬁﬁilgiif resp‘irablcymincral dust shall be carried out for the
16, Personoel c‘xp.OSU ds maintained including health records of the workers. Awareness
sl ICC‘I): rs on impact of mining on their health and precautionary measures
program f(?r \‘;vor -(:11 protective equipments etc. shall be carried out periodically. First
li'ke e ,0.1, P! 01{,[0:dcquai,'c spnitary facility in the form of temporary toilets seplic tank.
. :ldl?c:l::: i;atcrial Qizgutkhﬂ rappers. Plastic bags, glasses etc. to be generated
. »oll @

during project acti¥ity will be separately stored in bins and managed as per solid waste
ur 2

anagement rules. \ - : ;
s ;T::_::f:l;;p onent should maintain daily register for information: of (a) collection ¢f

soil clay. (b) manpower& (c) transpoftation purpose.
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B. Specific Condition

1. Thc mmmg will be Open- cast type and carried out manually,
2. This environment clearance be subject (o valid lease in Lavour of piy
proponeat for the proposed mining proposals. In case, the project proponent does i

have a valid lease. This environmental clearance shall antomatically become null and
voud.

s “‘Yim““‘““ cledrance will be cd-tenninus with the mining lease period.
Top soil should be adequately preseryed and should be used for landscaping.

Excavated soil should be properly stored in a manner not 1o increase surrounding SPM
level. '

-~

Water sprinkler should be exérciséd during excavation and storage of soil for
suppression of fugitive dust. v §

Excavaled area should be properly reclaimed and ensured that no open bore bole is
left.

8. Safety medsures for the people working at the site shall be duly taken care of 2s per
law. : ;

9. The excavation work shall be done in day time only.

10. Green belt shall be developed around the mining site and around the baul yoad to
mitigate noise and air pollution

11. Precautionary measures during soil excavation for conservation and protection of rare
and endangered flora and fauna found in the stdy area. b

"% 12 Noise leveF shall bé maintained 2 pet standards for both day and night.

13. The route map for soil transportation from cxcavation’ plots to works site should be
firmed up necessary permizzion s I'be sought from district administration

14. Vehicles hired for soil transportation should be in good condition and should have
pollution check certificate and should conform to applicable air and noise emission
standers. ;

15. Approach road will be maintained periodically.

16. Personnel expusure monitoring for respirable mineral dust shall be carried out for the
workers and records maintained jincluding health records of the workers. Awareness
program for workers on impact of mining on their health and precautionary measures
like use of proposal protective equipments ete. shall be carried out periodically. First
aid Facilities and adequate spnitary facility in the form of temporary toilets seplic tank

17. Solid waste material vizgutkha rappers. Plastic bags, glasses etc. to be generated
during project activity will be scpara@ly‘storcd in bins and managed as per solid waste
management ryles. ;

18. Project propénent should maintain daily register for information of

. (a) collection of
soil clay/(b) manpower& (c) transpertation purpose,

80
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1O A miniy
v A “““ \“‘tA“ 3
\ Stance of 15 m o :
fany exoavation area \ fhom uny eivil strueture has been kept from the periphery

PL Nomas of' 1y
e ANRport \
ol mineraly, port Department 'WD ghall be steletly followed during transportation

This olear .
! rance do
ose not confirm8 ownership of project proponent on the proposed

tand It only §
same is “‘-“ﬁ\:h::jf;‘;,l?'“ environmental safoguards rogarding proposed excavation I the
n y Distriot Administration/Competent Authoriti
@ clearanco shall be subject to permi : S Lo
exeavation. District Administratio ‘\‘] nission from Distriot Admlmstrm‘lon for proposed
infrastructure . on'oan rostriet quantity of soil excavation and/or other
The proj }““P(\Sod for excavation in accordunce to prevalent mining rules.
part of “l:\l;“'{::‘n{:““l-“’“mt is also diteeted to ensure that the proposed site should not be a
L. In case of i llon-do‘vol!)pmant zono s required/preseribed/identitied under
aw, In case of violation this permission shall automatically deem to be cancelled. Also, in
the ovent of any dispute on ownership or land use of the proposed site, this permission

shall automatically deem to be cancelled,

‘The DBEIAA /MoBF reserve the right to revoke the Environmental Clearance, if
condition stipulated are not implemented to the satisfaction of DEIAA/MOEL, DEIAA
may impose additional environmental condition or modify the existing ones, if necessary.

tted before start of

Necessary statutory cleavance approvals should be obtained and submi

any mining activity, .

The stipulated would be enforced among others under the provisions.of . Water
(}‘mvmxt\i\gx&@&&@g\:g&pl~;of Pollution) Q\ﬁqt.wlvwi‘}‘x;v thetAir: ’Cprcvc'ntion and Control of
St1981; the Environment 9pratection) Act, 1986, the Public Liability (Insure)

Act, 1991 and EIA Notification, 2006 including the amendments and rules made
theveaiter. |
{urther necessary action in the matter as per provision of

This is to request you to take
Guzette NotificationNo.  S.0. 1533(E) dated 14.09.2006, as amended and Gazelle

Notification No. 8.0 141(E) dated 15.01.2016.

M‘H&' §Qc;clary

DEIAA, Saharanpur
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SHIV BRICK SUPPLY

" Village Tikkola Kala, T. Roorkee, Distt. Haridwar (U.K.)
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. lmarakhaga Pollution Control Board Annexure - 10

LN
1Y J Irrigation Design Building Campus
172 : e
A Rnorkcc. District Haridwar
E-mail : rorueppeb2013@gmail.com
Letter Ref. No.: UKPCB/ROR/Con/S-194/2025/6 32 Date: 20.062025

To,
M/S Shiv Brick Supply

Vill. - Tikola Kala

Pargana Manglour, Tehsil Roorkee
District Haridwar (Uttarakhand)
nd Authorisation hereinafter referred

Sub.: Revocation of Consolidated Consent to Operate a
to as the CCA (Consolidated Consent & authorization) (Renewal) under Section-25 of the
“Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air
(Prevention & Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)" of the
“Hazardous and Other Wastes (Management and Transhoundary Movement) Rules, 2016”

notified under “Environment (Protection) Act, 1986" as applicable (to be referred hereinafter as

Water Act, Air Act and Hazardous & Other Wastes Rules, respectively) -reg.
CAF ID - 5335 Application ID - 163631

CCA (Renewal)

ewal order issued to M/S Shiv

the Consolidated Consent & Authorization (CCA) ren

Vill. Tikola Kala, Pargana Manglour, Tehsil Roorkee, District Haridwar (hereinafter

this office vide letter ref. no. UKPCB/ROR/Con/S-194/2024/295 dated
following information was sought from the Occupier of the

UKPCB/ROR/Con-S-194/2025/576 dated | 2.06.2025:

Kindly refer to
Brick Supply,
referred as “Brick Kiln” by
27.05.2024. In continuation of above,
Brick Kiln vide this office letter ref. no.

aridwar for operation of brick kiln.

| Permission from the Zila Panchayat, H
fficer, Haridwar regarding distance from brick kiln to

_2. Certificate of District Horticulture O

orchard.
3. Permission of uses of ground water for brick making from the Central Ground Water Authority
(CGWA).
t of greenbelt in the premise of brick kiln.

4. Arrangement for dust control and developmen

reply vide letter dated 13.06.2025 and informed that
ration of brick kiln is not being done. The occupier

The Occupier of Brick Kiln has submitted his
ght by this office vide letter dated 12.06.2025.

said brick kiln has been closed and presently ope
of Brick Kiln has not submitted the information sou

wers conferred under section 27 of the Water

Now therefore, in view of above and in exercise of po
(Prevention and Control of Pollution) Act, 1974, section 21(4) of the Air (Prevention and Control of

Pollution) Act, 1981 and rule 6(4) of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 notified under “Environment (Protection) Act, 1986” as
applicable, the Consolidated Consent & authorization (CCA) renewal order issued to the brick Kiln
by this office vide letter ref. no. UKPCB/ROR/Con/S-194/2024/295 dated 27.05.2024 is hereby

revoked.
s hereby directed not to operate said brick kiln without prior

The occupier of the brick Kiln i

Consolidated Consent & authorization (CCA) of the State Pollution Control Board.

il /”: .Qe'w('

(Dr. Rajendra Singh)
Regional Officer

Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun tb’r_kimi%rﬁlnnation

please.
o M
gional O ﬁce::w'o6
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,«m-_«%ﬁ § "' - )
T a = - L i F E 38 HEAD OFFICE 86
*ﬂ@gx & / Uttarakhand Pollution Contro] Boarg

d ['::'nfs;irtgllw%l:o%rt “Gaura Devi Paryavaran Bhawap»
46B, IT Park, Sahastradhara Road, Dehyy Dun
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607¢9,

. UKPCB/HO/C&M-2 /2024/ S 3 T Date: |2. 12.2024 o

Speed Post

To,
M/s Shiv Brick Supply

Vill-Tikola Kalan, Post-Gur
i ’ = ukul Nars:
Distt-Haridwar ul Narsan,

Directi . .
irections under Section 31(A) of Air (Prevention and Control of Pollution) Act- 1981

:’:’d}:ilfol?;lﬁis(;;:eoggﬁtral Govgn‘nnyent has'mac.ie the Air (Prevention and Control of Pollution) Act, 1981; and

et S act every air polluting industry/unit/ operation/processes is required to obtain consent to
, and consent to operate from the State Pollution Control Board; and

;?atllgal?EAs, as Per Sectlo.n-ll Qf the Air (Preventiqn and Control of Pollution Act, 1981 as amended, it is the
: tory 1equ1-1§ment for any industry plant, operation or process, or any treatment and disposal system or any

extension or addition thereto, which is likely to generate emission, to obtain prior consent of the Board; and

WHEREAS, Hon’ble NGT in the matter of OA No.783/2022 interalia directed that - “For Past violations, State
PCB shall take steps for assessment of compensation in accordance with law within further two months” on dated
12.01.2023; and

WHEREAS, in compliance of above order(s) of the Hon’ble NGT and Hon’ble High Court of Uttarakhand, the
Regional Officer, Roorkee of this Board has assessed the past violation of the Unit and calculated the environmental
compensation as per procedure adopted by the Board, as the Unit has not taken consent of the Board and started its

operation illegally.

WHEREAS, in view of above a show cause notice for imposition of environmental compensation was issued to

the Unit under Section 31(A) of Air (Prevention and Control of Pollution) Act, 1981 vide this office letter no.

UKPCB/HO/C&M-2/2023/81 dated 18.09.2023; and

WHEREAS, an environmental compensation of ¥10,43,250/- was imposed against the Unit vide this office letter

no. UKPCB/HO/C&M-2/2024/139 dated 14.06.2024 and directed to submit the environmental compensation within

15 days of receipt of the letter; and

WHREAS, reminder was also issued to the Unit vide this office letter no. UKPCB/HO/C&M-2/2024/523 dated

15.07.2024 to deposit environmental compensation amount within 15 days to this office. However, requisite

environmental compensation amount has not been deposited so far and closure notice was issued to the Unit vide

this office letter no. UKPCB/HO/C&M-2/2024/315 dated 03.08.2024; and

WHEREAS, Hon’ble High Court of Uttarakhand in the matter of WPMB No. 383/2022, M/s Doab Bhatta
Company Vs State of Uttarkahand & Ors, Hon’ble High Court was placed to direct .... “In the meantime, the
respondents will apply their mind to the facts of above said cases, and then they can proceed with the recovery
keeping in view the above three facts in accordance with law.”

Now where, for in compliance of above direction of Hon’ble High Court, environmental compensation of
your Unit was reassessed, the Unit accordingly deposit %10,43,250/- as Environment Compensation in favour
of Uttarakhand Pollution Control Board payable at Dehradun. The reply shall be submitted within 30 days of

issuing this notice.
(Dr. Parag Madhukar Dhakate)

Member Secretary
Dated : as above

Letter no :- UKPCB/HO/ C&M-2/2024/

Copy to :-
1. Regional Officer, UKPCB, Regional Office, Roorkee for information and strict compliance of above

direction.
2. Account section, UKPCB, Head office, Dehradun for kind information please.

3. Guard File.

Member Secretary

B S P S s

Clean Environment and Healthy Life Style

WS TRy § W oiigd deh



U.0.No.2. £3 /XXXV:IS-éA-3/Law Sec./2025-15(20)2025-Environment

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 271 OF 2024

Sushil Tyagi Appellant(s)

Versus
State Of Uttarakhand Respondent(s)

VAKALATNAMA

I/'We State of Uttarakhand, the Appellant(s)/Petitioners(s)/Respondent(s)/
intervener(s) of the above Appeal/Petition/ Reference do hereby appoint and retain Sri
Dhruv Tamta, Advocate of the Supreme Court to act and appear for me/us in the above
matter and to conduct or defend the same and to appear in all proceedings that may be taken
in respect of any application connected with the same or any decree or order passed therein,
including proceedings in taxation and application for Review, to file and obtain return of
documents, to deposit and receive money on my/our behalf in said matter and to represent
me/us and to take all necessary steps in the above matter. I/'We agree, to ratify all acts done
by the aforesaid Advocate in pursuance of the authority.

Dated this the c—day of June, 2025.

ACCEPTED .
%ﬁw o

Mr. Dhruv Tamta, §\é & %5
Panel Advocate, 2 T
331, M.C Shetalwad Block, (R kq’m S i ; y :
Supreme Court , Addl. E cteta rti'ry mr:rL R. , oM
New Delhi-110001 Governmgpt of Utarakhand B
Mo.-9899989917 APPELLANTS/PEEJ@}}QNWMB@MENTS R
E-ID-tamtaadvocate@outlook.com i
e L]
MEMO OF APPEARANCE { - 2
To, (e N
The Registrar, s i
National Green Tribunal,

New Delhi.
Sir,
Please enter my appearance in the above mentioned case on behalf of the

Petitioner(s)/Respondent(s).
Yours faithfully,

\
@m ? 1 (Dhruv Tamta)
NGT OF DELHI COURT FEE Advocate for the
DLchi?ggsmK Petitioner(s) Respondent(s) Appellant(s)
TR e Feh
DHRUV TAMTA
T e Advocate-on-Record
331, MC: AOR Code 3031 .
Setalvad Block, Bhagwandas R

Delhi- 110001 Ph.: 23070031 %3,

New
M: 9899989917; E: tamtaadvocates@outiook.com
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